IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

|
AT HYDERABAD ;

0.A. 1534/94. Dt. of Dscision : 17=]10-85.

D. Veera Naik .. Applicant.

PR, . W ——

s

1., Ths Oirector,
Intellegence Bursau and Regional
Authority(Ministry of Home Affairs,
af India, New Delhi-3).

2. The Centpal Inteliigencs Offigsr, [
Taramandal Complex, Hyderabad.

3. The Joint Dirsctor, |
Subsidary Intsllegence Bureau
Targmandal Complex,Hyderabdd. !

++ |(RM8pondents.

i
s I

Counsal Pd;:the Applicant : Mr. A, Bhask&ra Chary

Counsel rgr the Respondents : Mr. N.R.Deuafaj,Sr.CGSC.

CORAM: ;
THE HON'BLE SHRI JUSTICE V. NEELADRI RAD : VICE CHAIRMAN

THE HON'BLE SHRI A.B. GORTHI : MEMBER  (ADMN.)




To
1,

2,

3.

4.
5

6.
T

Pviie }

0.A.3534/94 ~ Dt.of order:17.10.1995

ORDER

As per Hon'ble Shri Justice V. Neeladri Rao, Vice Chairman
' |

This OA was filed praying for setting aside the
order No.2/Vig/92(68)-1040~45 dated 23.6.1994 passed
by R1, the appellate authority, confirming the order of
- the Disciplinary authority whereby the}penalty of . reduction
in pay by two stages for a period of two years was

imposed o%&he applicant, by helding the same as jillegal

arbitrary and violative of principles of natural justice.

2. This OA is listed today in pursuance of the

letter daddressed by the applicant to the Registrar
Of thls BehCh, WIELIein (1T (1dd DLALTU LG 1S Wy i g Pt

«""'"'
pressing this OA. Pdﬁé learned counsel for the applicant

is ales not present.

No costs./'

_,f¥”‘”’?h7€;sf | XN e ———
(A.B. GORYHI) ‘ (V. NEELADRI RAO)
Member ( Admn) Vice~Chairman

%
DatediThe 17th Cctober, 19985

Dictated in the open court
j?”f ,%; [Tals

—— e a Ty ———— -
mvl
The Director, Inteldegence Bureau and i

Regional autherity(Ministry of Home Atfairs)
of India, New Delhi-2,

The Central Intelligence Officer,
Subsidary Intelligence Eureau(DDsIB)
Taramandal Complex, Kyderabad, '

Tne Joint Director, Subsidary Intellegence| Bureau
Taramandal Complex, Hyderabade.

Cne copy to Mr.A.Bhaskara Chary, Aﬁvocate, CAT.Hyd.
One copy.te N.PR.Devraj, Sr.CSC.CaT,Hyd,

Cne gppy to Library, CAT.Hyd.

Cne spare copye.
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
HYDERABAD BENCH AT’ HYDERABAD

\\_'_/"7 .
THE HON'BLE MR.JUSTICE V,NEELLDRIEAO
©VICE CH.IPMAN '

AIND — -
ﬁ-f}-(}wov&{/\l

THE HON'BLE MR,R.R Tl sM(A),

NaTED: 17 =M ~iagK

ORDER/J UBSMENT—

Medeo/Redo/C.a.NO.

o - in
_O.AfNo.' ‘ETBLKIQ_ |
T.AWNoO, o (W.P.No. - )

Admiltted and Interim directions
Issyed. -

1

'Al;cwgd.

Disdosed of with directions.

Dismissed.

Dismissed as withdrawn.
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Orfered/Re jected.
NO order as to costs.
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